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Hon'ble Mr. .).K. Agrawal, Member(,) J 

This review application has been filed do 

review the judgment and order dated 31. 8.98 passed 

by this Tribunal in the U.A. No. 674 of 1996. 

2. I perused the averments made in this revie 

application and perused the judgment of this Tribun 1 

dated 31.8.98. 

3. .section 22(3) of the i-clministrative Tribunals 

Act, 1985 confers on an Administrative Tribunal dis hargir 

its functions under the 1-1ct , the same powers as are 

vested in a civil court underthe Code of Civil Procedure 
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While trying a suit ih respect, inter-alia, of 

revreweng its decisions. section 22(3) ;f) is as 

*erection 2.2(3)“) 

A Tribunal shall have, for the purpose of 

discharging its functions under this Act, the same 

powers as are vested in a civil court under the Co 

of Civil Procedure, .1908(5 of 1908), while trying 

a suit, in respect of the following matter, namely 

reviewing its decisions; 

4. 	 H Civil Court's power to review its own 

decisions under the Code of Civil Procedure is contained 

in urder 47 Rule 1, Urder 47 pule I provides as folio s; 

"Ude' 47 Mule 1: 

application for review of j udgment :- 

{1) 	tiny person considering himself aggrieved:- 

(a) by a decree or order from which an ap•eal 

is allowed, but form which no appeal has .een 

pr ef erred, 

(b) by a decree or4order from which no 	peal 

is allowed, or 

by a decision on reference 'from a Cott of 

small Causes. 

and who, f roil the discovery of new and importan 

matter or evidence which, after the exercise of due 

dilignecf, was not w ithin his -knowledge or cou d 

not be produced by him at the time when the decree 

was 
passed or order made, or on account of some 

mistake or error apparent on the face of the re ord, 

or for any other sufficient reason, desires to 

obtain a review of the decree passed or order m de 

yz,-- a g ainst him, may apply for a review of judgmen 

to the court which passed the decree or made th 

order." 
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5. 	 Ln the basis of the above preposition of 

law, it is clear that power of the review aTailable 

to the Administrative Tribunal is similar to power 

given to civil court under Lade".  47 rule I of Civil 

Procedure Code, therefore, any person who consider 

himself aggrieved by a decree alr order from which an 

appeal is allowed but from which no appeal his been 

preferred, can apply for review under a der 47 Mule 

{1)03) on the ground that there is an error apparent 

on the face of the record or from the discovery of new 

and important matter or evidence which after the exercise 

of due diligence, was not within his knowledge or cou d 

not be produced by him at the time when the decree or 

order was passed but it has now come to his 'knowledge 

The power of review may not be exercised on the grou • 

that the deicision is erroneous on merit. The power if 

review should not be confused with the appellate pow 

which may enable the appellate court to correct the 

errors. 

6. 	 In the instant case, there appears to be 

no error apparent on the face of the recordThr then e 

is no other sufficient reason on the basis of the 

order/judgment delivered by t his Tribunal, can he 

reviewed as submitted by the applicant. Therefore, 

t her e is no reasonable basis to r eview this''impugned 

judgment and this review apiilication has no force at 

all. 

7. 	 Cn thebasis o 

application is dismissed. 
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